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. from sittings of
House .
[Mr. Speaker]- herewith the (Radl-
I, therefore, do not give.my consent ways) No. 2 Bill, 1867, which was

to raise thia matter as a question of
privilege.

12.57 hrs,
PAPERS LAID ON THE TABLE

STATEMENT ON REVISION OF COASTAL
FREIGET RATES

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): I beg to
lay on the Table a copy of the state-
ment on revision of Coastal Freight
Rates. [Placed in Library. See No. LT-
780/067].

RE. QUESTION OF PRIVILEGE
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“In mccordanca with the provi-
sions of sub-rule (8) of rnle 188

gnhel%_htbw

Satha, I am directsd to return

passed by the Lok Sabha at its
sitiing held on the 22nd
1967, and transmitted to the Rajya
Sabha for its recommendations and
to siate that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Blll.l'.

1258 hrs,

LEAVE OF ABSENCE FROM
SITTINGS OF HOUSE

Mr, Speaker: The Committee on
Absence of Members from the Sittings
of the House in their First Report have
recommended that leave of gbsence be
granted tg the following Members for
the periods indica‘ed against each:

(1) Shri N, Dandeker—20th March
to 3rd April, 1967 (First Session).

(2) H.H.mm-jm

(8) Maharani Devi of Jai-
pur—32nd May to 19th July, 1967
(Becond Session).

(4) Mahgrani Vijeyamals Rajaram
Chhatrapati Bhonsale—3ind May
:.i‘:)nhlmlﬂ'lmsu-

(8) Dr. Alsir Kumar Baha—5th Junhe
b i August, 1967 (Second
Semsion) .

(6) Shri Jai Bahsdur Stagh—8ttr
June to 2nd August, 1087 (Second

. . K



7851 Strike by
Several hon, Members: Yes.

Mr. Speaker: The Members will be
accordingly.

1250 hs.
STATEMENT ON STRIKE BY AIR
INDIA PILOTS
Mr. speaker: Now, Dr. Karan Singh.
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Mr. Speaker: Let him make the
statement, After that, he can raise his
point of grder.
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Mr, Speaker: But Government have
got the privilege to make a statement.

ASADHA ¢, 1888 (SAKA)

Alr India Pilots 9852
. (st.)

Mr. Speaker: I have understood it
It may be that the hon. Member may
have tabled a short notice gquestion,
Short Notice quesiions are not admit-
ted if the Ministeyr does not accept
naturally, in this case, the hon. Minis-
ter might not have actepteg it since
he himself was going to make g state-
ment,

Shri KEanwar Lal Gupta: I have not
received any information about it. So,
I think it iz still pending. So, he
should answer it.

Shri Hem Barus (Mangaldai): Hom,
Ministers are in the habit of taking
arbitrary decisions so far as short
nolice questions are concerned. Very
often, they do not accept short notice
questions at aill.

Mr, Speaker: According to the rules
as they stand, Ministers have got the
right, " If there is any point which
hon. Members want to raise in regard
to it, let them raise it, and we shall
discuss it in the Rules Commitiee. If
{heiy viewpcint is accepted by the
Rules Committee that hon. Ministers
cannot make statements in such cases,
then I shall prevent them from doing
so in future....
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My, Speaker: But it is not within my

competence to prevent it now.

13 hra,
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